DELHI VIDHAN SABHA i

Bulletin Part-I
(Brief record of Proceedings)
Monday, Decembey29, 1997/Pausha 08, 1919 (Saka)

No.111

2.00 P.M.
The sitting commenced with the rendition of National Song
- Vande Matram.

Being the first day of the Winter Session, Hon'ble Speaker
welcomed the members.

(bitu_aﬂ
The House made Obituary references on the passing away of:-—
(1) Victims of Wazirabad Bus Tragedy.
(2) Mother Teresa
(3) - Shri Chinta Mani Sharma (Former Member, Delhi Vidhan
Sabha (1952-56).
(4) Shri M. Faroogi (Former Member, Interim Metropolitan

Fr———

Council).

Members also observed silence for 2 minutes as a mark of

respect to the memory of departed souls.

- Hon'ble Speaker informed the House that he has received a
communication from the Chief Minister stating that Shri Alok [
Kumar has been appointed ruling party's Chief Whip in place of
Shri Ram Bhaj who had earlier resigned. Accordingly he has

ordered exchange of seats between the two.

Starred Question
Replies to Starred Question No. 1 to 20 were laid on the

Table of the House.

Unstarred Question

Replies to Unstarred Question Nos. 1 to 27 A were laid on

the Table of the House.

Adjournment Motion - ruling

Hon'ble Speaker read out the notice of Adjournment Motion
received from Shri Deep Chand Bandhu, Shri Ramveer Singh Bidhuri
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Motion for election to Committee on Public Undertaking

shri Rajendra Gupta, Minister of Law, Justice and

e Affairs moved the following motion:

"That the Members of this House do proceed to elect in the
b-rule (2) of Rule 196 of the Rules
Business 1in the Legislative
mong themselves to serve as
c Undertaking for the term

manner required under su
of Procedure and Conduct of
Assembly, _Seven Members from a
Members of the Committee on Publi
of one year."

The motion was put to vote and adopted unanimously.

Hon'ble Speaker read out the Schedule of Election in this

regard.

10.

11.

12.

Special Mention

Following memembers raised the matters under Rule 287:-
1. Shri Jitender Kumar

(Chief Minister intervened in the matter) .

2. Shri Hari Kishan
(Chief Minister intervened in the matter) .
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serious charges of

The House resumed discussion on the

criminal nature levied against the Chief Minister.

The following members took part in the discussion:-

1. ShriDeep Chand Bandhu

2. Shri Shiesh Pal

3. ShriRamveer Singh Bidhuri
4. Shri Jai Kishan

Chief Minister replied to the debate.




Short Duration piscussion

shri Jai Kishan raised Short Duration Discussion
irregularities and rampant theft of electricity and issue

inflated bills to customers.
Following members took part in the debate:-

. Chist @Yo Babbar
2. Shri Mukesh Sharma
3. Shri Naresh Gaur
4. Shri Shoaib Igpbal
5. Shri Shiesh pal

6. ShricChand Ram

7. Dre DeRee Walia

§. Shri Jeet Ram Solanki
9. Shri Ajay Makan

10. Shri Jai Bhagwan

10 eshra parvej Hashmi
12. Shri Matin Ahmed

Chief Minister replied to the debate.

As the Chief Minister was replying to the debate, Shri
Chand Bandhu objected to certain remarks of Chief Minist
against the employees of D.V.B. and the entire Congress Pa

members staged a walk out in protest.

(The House was adjourned £ill 14.00 Hours on Tuesday, Dece
30, 1997).

P.N.

pecember 29, 1997




